CENTRAL. ADMINISTRATIVE TRIBUNAL
MUMBAI BENCH MUMBAIT

ORIGINAL APPLICATION NO:217/2000,249/2060@0 and 250/2000

DATE OF DECISION: 5.10.2000

Smt.5.8. Hulbkarni and others. X Applicant.
Shri A.1. Bhatkar , __Advocate for

Applicant.

Versus
The Union of India and others, . , Respondents.
Shri 5.5. FKarkera for Shri P.M. FPradhan. Advocate for

Respondents

CORAM

Horm ble Shri B.N. Bahadur Member{A)

(1) To be referred to the Reporter or not?

(2} Whether it needs to be circulated to
other Benches of the Tribunal?
' N@

\

(Z) Library. , ‘

(B.N.BAHMDLEFD
Membsir-(Q)



CENTRAL ADMINISTRATIVE TRIBUNAL
MUMBAI BENCH, MUMBAI.

ORIGINAL APPLICATION No. 217/200@, 249/2008 and 250/2000

THURSDAY the Sth day of OCTOBER 2006

CORAM:  Hon'ble Shri B.N. Bahadur, HMember (A)
1. Smt. S.8.Euklarni, UDC
g Shri A.6.6mberkar, UDC
e Smt. S.M. Hingeonikar, LDC
4. Shri P.G8. Gédeg AT
g tum. 8.P. Karande, MHead Cierhn
& Bhri A.P. Karbhari, UDC
7 Shri NM.N. Hingonikar, LDC
a. Shri M.R. Ehatkal, LDC |
9. Eum. G.¥. Paradkar, UDC
1@, Ehri D.R. Shinde, UDC
14, Bhri P.E. Londhe, LDC
i2. SGhri K.k. Gupta, LDOC
13, Shiri S.J. Worlikar, UDC
14, Shri M.A. Lambade, UDﬁ
15, Bmt. 85.6. Gawas, LDC
1&. 8mt. S.F. Dey, LDO L sApplicants in
Docrdarshan Mendra, Mambai. - 0A 21772000
- Sﬁt. A. Jyoti NMavade
Graphic Artist,
Doordarshan kendra, Mumbai. sasApplicant in
O/ 24972000
2. Smt. Sulabha V. NMavghare,

OBraphic Artist,
Doordarshan Fendra . Mumbai . sasfpplicant in
06 286/2000

By Advocate Shri A.1. Bhatkar.

Vs
Union of India through
The Secretary,
Government of India,
Ministry of Irnformation and
Broadeoasting, New Delhi.
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2. The Dy. Director (fdmn.}
Prasara Bharati (Broadcasting
Corporation of India)
Directorate Gereral,
Doordarshan kendra,
Doordarshan Bhavan,
Mandi House, MNew Delhi.

Z The Station Director
All India Radio, Mumbai.

4. The Director
Doordarshan Fendra,
HMumbal .

3. The Director,

Government of India,
Prasar Bharsti.
Door Darshan tendra

3. The Director (Admn.}
Prasar 8harati.
(Briadcasting Corporation
of India)
Directorate General,
Doordarshan Bhavan.
Coper Nicus Marg, New Delhi. - - -REspondents.

By Advocate Shri S.5. Karkera for Shri P.M.Pradhan.

ORDER (ORAL)

{Per Shri B.N. Babadur., Member {(A)2

1 am taking uwp for hearing the three OAs, 21772000,
249/2000 and Z50/2000. Admittedly these OfBs  involve identical
issuee are covered by Madras Bench judgement in a batch of OAs
decided on 25.8.2000. This Bench has also followed the Madras
Bench judgement in disposal of Ofs 425/2000, 424/2000, A453/2000
ang 455/2000 on 7.9.2000. These OAs are being taken up at
admission stage for disposal through this common order.
2. We have heard the learned counsel for both sides and it
is admitted tbat these cases are squarely covered bw  the
judgement of the Madras Bench rendered on 25.8.200@ in a batch of
OAs .

/'

T
**eta s



s
3. Para 10 of the Madras Bench judgement is as below:

1a. S0 looking at any angle and after going

through the provisions of the Prasar Bharati ﬁttf

1998, we do not  think the Prasar Bharati

Corporation has got the right to transfer the

applicants as they have nob yet become the

enployess of the Corporation. If they had become
the employses of the Corporation, as on date,

this Tribunal would have no jurisdiction over
such matters. Since they are Central Government
employees still, having not been absorbed in  the
Corporation in accordance with the procedure faid

down wnder Section (1 of the Act, we are of the
view that though they are getting salary from the
Prasar Bharati, surely they cannot be
transferred. We are aware this will cause the
administration difficulties but we cannot help
it. As the official respondent is moving slow and
they have not yet finalised the policy with
regard to taking over the employess of the &all

India Radio and Doordarshan in accordance with
Section 11 of the Act, as we have already stated,

at best they can be treated as deemed o be oan

deputation to the Prasar Bharati but have got a
lien aover the post in the Sovernment service. in

view of this conclusion with regard kto the
Jurisdiction of the Prasar Bharati Corporation to
transfer these applicants, we do not think it is

necessary to enter into the werits of the

individual cases of transfer.

e In view of the decision above no further reason  needs

e recorded. These OAs asre hereby disposed of

with orders a3s below:

The orders impuged in these applications
are hereby ordered to be set aside in s=so far
respective applicants are concerned. ‘lt das for
the Government of India to take steps to rectify
the anomaly. All the OAs are therefore allowed.
It is open for the Government itself to make such
orders of transfer as deem in its best c=tatement
and as per Rules, Accordingly the OAs are

disposed of with no order as to cpsts.
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